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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 23" November, 2021.

L. A. Bill No. 23 of 2021

A BILL FURTHER TO AMEND THE ANDHRA PRADESH _MOTOR
VEHICLES TAXATION ACT, 1963.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy
Second Year of the Republic of India, as follows:-

1. (1) This Act may be called the Andhra Pradesh Motor Vehicles Taxation sf]omiﬂc 5
(Amendment) Act, 2021. 5 commencement.

(2) It shall come into force on such date as the Government may, by notification, appoint.

2.  Inthe Andhra Pradesh Motor Vehicles Taxation Act, 1963 (hereinafter referred  Amendment of

to as the Principal Act), in section 3, in sub-section (2),- section 3.
ActNo.5 of 1963.

(i)  inthe second proviso, the words “invalid carriages,” shall be omitted;
(ii) the fifth proviso shall be omitted. |

3. Insection 3B of the Principal Act,- JRAReR

(i)  for the words “such amounts as may be notified:” the words “at the "%

rates specified in the Fifth Schedule.” shall be substituted;
(i)  the proviso shall be omitted.

4. For the Third Schedule to the Principal Act, the following shall be substituted, ¢, i ion of
namely,- : Third Schedule.
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THE THIRD"SCHEDULE

(See Second Proviso to Sub-section(2) of Section-3)

Period/Class of Vehicle

Motor Cycles including Tri-cycles, Motor

Scooters and Cycles with or without

S.No. attachment at the rates specified below on
_ the cost of the vehicles
Whose cost does not | Whose cost exceeds
exceed Rs. 50,000/- ‘Rs. 50,000/-
1 [ (2) (3) (4) |
1. At the time of registration ofl - 9% 12%
new vehicles
2. If the wvehicle is already
registered and its age from the
month of registration is:
(1) Note more tha_m 2 years 8% 11%
(2) More than 2 years but not 7% 10%
more than 3 years
(3) More than 3 years-but not 6% 9%
more than 4 years :
(4) More than 4 years but not 5% 8%
more than 5 years
(5) More than 5 years but not| 4% 7%
more than 6 years | :
(6) More than 6 years but not 3.5% 6.5%
more than 7 years _ '
(7) More than 7 years but not 3% 6%
more than 8 years
(8) More than 8 years but not 2.5% 5.5%
more than 9 years &
(9) More than 9 years but not 2% 5%
more than 10 years
(10) More than 10 years but 1.5% 4.5%
not more than 11 years :
(11) More than 11 years 1% 4%
Substitution of 5. For the Fifth Schedule to the Principal Act, the following shall be
-fifth Schedule.-

substituted, namely,-
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THE FIFTH SCHEDULE

(See Section 3-B)

S.No : Class of Vehicle ' - Amount of Tax

(1) . (2) (3)

I. |(a) Transport Vehicles - Goods Carriages
including Tractor and Trailers used for
commercial purpose

(other than 3- wheeled Goods Carriages
{below 3000 Kgs in Laden weight)

(i) if the age of the vehicle from the date of Half of the Quarterly Tax
registration is more than 7 years and below 10 " per annum

years

(i) if the age of the vehicle from the date of Quarterly Tax
registration is more than 10 years and below 12 per annum

years :

(iii) if the age of the vehicle from the date of Twice the Quarterly Tax

registration is more than 12 years per annhum

i(b) Transport Vehicles - Passenger
'Vehicles i.e Stage Carriages, Contract
Carriages, Private Service Vehicles,
Educational Institution Buses, Maxicabs,
Omnibuses above 7 in all

(i) if the age of the vehicle from the date of Rs
registration is more than 7 years and below 10
years

. 4,000 per annum

(ii) if the age of the vehicle from the date of Rs. 5,000 per annum
registration is more than 10 years and below
12 years

(ifii) if the age of the vehicle from the date of Rs. 6,__000 per annum
registration is more than 12 years

(c)} Al other Transport
Vehicles (excluding Autorickshaws)

(i) if the age of the vehicle from the date of Rs. 1,000 per annum
registration is more than 7 years and below 10
years

(ii) if the age of the vehicle from the date of Rs. 2,000 per annum
registration is more than 10 years and below :
12 years

(ili) if the age of the vehicle from the date of Rs. 4,000 per annum
registration is more than 12 years

II Non-Transport Vehicles

(a) Motor Cycles

() if the age of the vehicle from the date of Rs. 2,000 for 5 years
registration is more than 15 years and below 20
years

(i) if the age of the vehicle from the date of Rs. 5,000 for 5 years
registration is more than 20 years : :

(b) Other than Motor Cycles

(i) if the age of the vehicle from the date of Rs. 5,000 for 5 years
registration is more than 15 years and below 20

years

(ii) if the age of the vehicle from the date of - Rs. 10,000 for 5 years

' Jregistration is more than 20 vears
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Note :

1. There shall not be any levy of
LPG, CNG, Battery or Solar Power.

2. There shall not be any levy of Green Tax in respect of Motor Veriicfes- that are
classified as Vintage vehicles.

3. There shall not be any levy of Green Tax in respect of three wheeled contract
carriages (passenger autorickshaws) with seating capacity of four, five, six and seven
in all; three wheeled Goods Carriages (Light Goods Vehicles) up to GVW of 3000 kgs;
Tractors and Tractor- Trailers used for agricultural purpose,

Green Tax if the vehicle operated exclusively by

4, The Green Tax shall be payable whenever the owner does any transaction fér any

vehicle,
Ss’:gtimion °f 6. For the Sixth Schedule to the Principal Act, the following shall be
Séhedule. substituted, namely,- :

: : THE SIXTH SCHEDULE _

(See Fourth and Fifth Provisos to Sub-section(2) of Section-3)
TR Three or Four wheeler motor vehicles including Motor|
Cars, Jeeps coming under non-transport category,
omnibuses upto a seating capacity of ten(10) persons
in all, and new Motor Cabs and the Motor Cabs off
other States that are entering into the rolls of the
State by way of change of address or transfer of
ownership, the tax is levied at the rates prescribed
S N Period / Class of |below on the cost of the vehicle.

e Vehicle Whose
Whose cost Rs.

cost Rs, 5.00f 10.00 Whose cost

Vg:;svf ?;t lakhs or lakhs or | Rs. 20.00
5.00 | akhé above and above and| lakhs or

i i below Rs. | below Rs. above
: : 10.00 Lakhs 20.00
. _ : Lakhs
= el : 3 : 4 5 N

1 |At the time of - 13% 14% | 17% 18%
registration of new
vehicles
2 [If the vehicle Is
already registered
land its age from the
month of registration
is . : :
(1) Not more than 2 12% 13% 16% 17%
years ; '
(2) More than 2 11.5% 12.5% 15.5% | 16.5%
lyears but not more
than 3 years

(3) More than 3 1% 12% 15% 16%
years but not more
[than 4 years
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(4) More than 4 10.5% 11.5% 14.5% | 15.5%
years but not more :
than 5 years

(5) More than 5 10% 11% 14% 15%
years but not more
than 6 years

(6) More than 6 9.5% 10.5% | 13.5% 14.5%
years but not more . fiocgt 2o
than 7 years :

(7) More than 7- 9% 10% 13% 14%

years but not more
than 8 years

(8) More than 8 - 8.5% 9.5% 12.5% 13.5%
years but not more '
than 9 years :
(9) More than 9 | 8% 9% 12% 13%
years but not more | -

thanl0 years
(10) More than 10 - 7.5% - 8.5% 11.5% 12.5%
years but not more
than 11 years :
(11) More than 11 7% 8% 11% 12%
years but not more
than 12 years

(12) More than 12 6.5% 75% | 10.5% 11.5%
Years .

7. Seventh Schedule to the principal Act, shall be omitted. Omission of
: o Seventh
Schedule.
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STATEMENT OF OBJECTS AND REASONS

: Taxes on Motor Vehicles is one of the significant sources of Revenue for the Government.

The Taxes and Fees so collected against Motor Vehicles will help the Government in improving
the Road infrastructure, Road Safety and safe and speedy public transport and goods transport.
The tax on Motor Vehicles is collected under the provisions of the Andhra Pradesh Motor
Vehicles Taxation Act, 1963. Various Schedules under the Act”specify-tax to be collected
against different categories of vehicles originally registered in our State or entering into our
State from other Statés. As on 31-03-2020 there are 1.31 crores Motor Vehicles in the State of
Andhra Pradesh. Out of these, 16.24 lakhs are transport vehicles and 1.15 crores are non-
transport vehicles. In the category of non-transport vehicles 1.02 crores are 2 wheelers and
8.38 lakhs are 4 wheelers like Motor cars, Jeeps.

Life Tax is collected on all non-transport vehicles which include 2- wheelers/ 3-wheelers
/4 wheelers used for personal purpose. Life Tax is also levied on some categories of Transport
vehicles like Motor cabs, Taxicab etc. The last revision of Life tax was done in the year 2010.

Keeping in view the growing inflation and also the increasing in need to improve Road
infrastructure, Road Safety and anti pollution measures it is proposed to rationalise the rates
of Life Tax. It is ensured that the lower or entry level owners of 2-wheelers and 4-wheeler are
not adversely effected. : :

0ld and in-use vehicles are found to be more polluting than the new vehicles . Hence an
additional tax in the name of Green Tax was introduced in respect of old vehicles(over 7 years
in case of transport vehicles and over 15 years in case of non-transport vehicles) to act as.
disincentive to their continued usage and for the purpose of implementation of various anti
pollution measures. : :

There are 4.17 lakhs transport vehicles over 7 years (excluding Autorickshaws and 3-
Wheeled Goods Carriages below 3000 kgs in laden weight) and 20.31 lakhs non-transport
vehicles over 15 years as on date in the State. Green Tax is collected only when the owner
approaches for any transaction in RTA Office. During the financial year 2019-20, Rs. 4.08
* crores was collected against 1.78 lakh transport vehicles and Rs. 0.77 crores was collected
against 0.17 lakh non-transport vehicles.

The rates of Green Tax were also rationalised keeping in view the need to discourage
" older vehicles from plying on the Roads. The last revision of Green tax was done in the year
2006. '

Accordingly, it has been decided to amend the Andhra Pradesh Motor Vehicles Taxation
~ Act, 1963 suitably. :

This Bill seeks to achieve the above decision.
PERNI VENKATARAMAIAH (NANI),

Minister for Transport, Information &
Public Relations.
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1’

il.

1il.

iv.

vi.

vii.

FINANCIAL MEMORANDA
The Proposals include:

Provision to enhance rate of lump-sum / life tax on Motor Cycles(2- Wheelers)
prescribed in Third Schedule of Andhra Pradesh Motor Vehicles Taxation Act,

1963,

Provision to make certain Amendments to Andhra Pradesh Motor Vehicles
Taxation Act, 1963 by way of deleting certain words in second proviso to Sub-
section (2) Section 3.

Provision to maké certain Amendments to Andhra Pradesh Motor Vehicles
Taxation Act, 1963 by way of omitting fifth proviso to sub-section (2) Section 3.

Provision to make certain Amendments to Andhra Pradesh Motor Vehicles
Taxation Act, 1963 by way modifying certain words in Section 3-B.

Provision to make certain Amendments to Andhra Pradesh Motor Vehicles
Taxation Act, 1963 by deleting proviso in Section 3-B.

Provision to enhance Green Tax on old and in-use vehicles by substituting Fifth
Schedule to Andhra Pradesh Motor Vehicles Taxation Act, 1963.

Provision to enhance lump-sum / life tax on 3/4-Wheelers on the rates prescribed
under Sixth Schedule to Andhra Pradesh Motor Vehicles Taxation Act, 1963.

viii. Provision to delete Seventh Schedule to Andhra Pradesh Motor Vehicles Taxation

Act, 1963.

2. There will not be aﬁy burden on the exchequer of the Go?emment due to the above
amendments in Andhra Pradesh Motor Vehicles Taxation Act, 1963.

3. The total collection of Revenue in the Transport Department during the Financial
year 2019-20 is Rs. 3181.78 crores. Out of which the Tax part is Rs. 2487.82 crores.
The rationalisation of levy of Life Tax and Green Tax is hkely to enhance the revenue of
the Department by Rs. 409.58 crores annually.

PERNI VENKATARAMAIAH (NAND),
Minister for Transport, Information &
Public Relations.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses 1 (2),3(i) of the Bill authorizes the Government to issue notiﬁcétion in respect
of the matters specified therein and generally to carryout the purposes of the Act.

As such the notification issued, which is intended to cover matters mostly of procedural

In nature is to be laid on the table of the both Houses of the State Legislature and will be
subject to any modifications made by the Legislature.

.The above provisions of the Bill regarding delegated legislation are thus of normal typé
and mainly intended to cover matters of procedure.

PERNI VENKATARAMAIAH (NANT),
Minister for Transport, Information &
Public Relations.
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MEMORANDUM UNDER RULE. 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Motor Vehicles Taxation (Amendment) Bill, 2021, after it is
passed by the Legislature of the State, may be submitted to the Governor for his assent under
article 200 of the Constitution of India.

PERNI VENKATARAMAIAH (NANI),
Minister for Transport, Information &
Public Relations. ~

P.BALAKRISHNAMACHARYULLU,
Secretary to State Legislature.
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